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1. Leave granted.
2. The issued raised in this appeal pertains to election to the Committee of Management of
Shri Manas Shiksha Prasar Samiti, Itaili. The disputed election was held on 01.04.2008. It is
not in dispute that the term of the Committee is for three years. There were elections in 2011

and 2014 and another election must be getting due as well.

3. In that view of the matter, we do not think that anything on facts survives to be considered
by this Court in this appeal. The appeal is, accordingly, dismissed.

4. We make it clear that the elected Committee in office as on today will continue till their
term is over.

5. The learned counsel for the appellants submits that Civil Suit being OS No. 1624 of 2009
filed by them, which is pending before the Civil Judge (Junior Division), Mau, U.P. is not
pressed. Accordingly, the said suit being O.S. No. 1624 of 2009 on the file of the Civil
Court, Mau, U. P. shall stand dismissed and consequently, shall stand struck off from its
files. The Registry shall communite this Judgment to the Civil Court, Mau, U.P. forthwith.
6.We make it clear that in the nature of the order we have passed, all other questions of law
raised in the appeal are left open.

No costs.
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